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(8) A copy of the Annual Report
of the Central Silk Board
for the year 1965-66. [Placed
in Library, See No. LT-6558/

66].
(7T) (i) A copy of the following
Notifications under sub-

section (5) of section 43 of
the Kerala Weights and Mea-
sures (Enforcement) Act,
1958 reag with clause (c) (iv)

of the Proclamation dateq the-

24th March. 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the State
of Kerala:—

(a) The Kera'a
‘Measures
Rules, 1964,
Notification No. 42770/62/
MI/RD in- Kerala Gazette
dated the 10th August 1965.

(b) Notification No. 27369/65/
MT/RD, published in Kerata
Gazette 1lateq the 15th
March. 1966, making certamn
amendment to the Kerala
Weights and Measures (En-
forcement) Rules, 1964.

Weights and
(Enforcement)
published :n

(iii) A statement showing reasons
for dely in laying the above

Notifications lPlaced in
Library. See No. LT-6559/
66].

Shri  Hari Vishna Kamath

(Hoshangabad): Sir, 1 rise on a point
of clarification with regard to these
papers that have been laid by Shri
Bibhudhendra Misra. on behalf of
Shri Mohammad Shafi Qureshi. A
number of papers have been laid on
the Table. I may invited your atten-
fion to the last two or three papers in
this item—Nos. 7(i) (a) (b) and (ii).
You will be pleased to see that this
was raised in another context, in the
last session, also that the Government
refuses to learn and correct itself, may
it is incorrigible, irredeemable, it
seems beyond redemption. This paper
under (7)(i)(a) published in the
Keradla Gazette on 10th  August,
1965 is being laid on the ‘Table now.

SRAVANA 7 1888, (SAKA)
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There is a statement showing reasons
for delay. Because I raised a similar
issue in the last session, they have
now started giving some reasons
also. You will be pleased to see that
under a previous item also, item
No. (4), they have placed a state-
ment giving reasons for delay. The
Government is ruling by delay.
I do not know why every littic
matter is delayed, delayed and-

"delayed. Why can’t they learn to place

things in time? Why can’t you teach
them, Sir, if they cannot learn by
themselves? They talk of corruption.
inefficiency and all that, but they
themsélves canlt avoid delays even ih
such minor matters. Remember the
saying: “ Physician, heal thyself”.

RarLway ProTECTION FORCE (AMEND-
MEND) RULESs, 1966

The Deputy Minister in the Minisiry
of Railways (Shri Sham Nath): I beg-
to re-lay on the Table a copy of the
Railway Protection Force (Amend-
ment) Rules. 1966, published in Noti-
fication No. G.S.R. 627 in Gazette of
India dated the 30th April, 1966, under
sub-section (3) of section 21 of the
Railway Protection Force Act, 1957.

[Placed in Library. See No. LT-
6374/66]. ’

PR—

12.18 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 27th July,
1966, has passed the following
motion:—

Motion
- “That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
leave being granted by the Lok
Sabha to withdraw the Bill
further to amend the Advocer'es
Act, 1961, which was passed by the
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Rajye Sabha on the 3rd Novem-
ber, 1965 and laid on the Table
of the Lok Sabha on the 10th
November, 1965.”"

12.18} hrs.
BUSINESS OF THE HOUSE

The Minister of
Affairs and Communications (Shri
Satya Narayan Sinha): With your
permission, Sir, I rise to announce
‘that Government Business 'in this
House during the week commencing
1st August, 1966, will consist of:—

Parliamentary

(1) Discussion on the Motion of
No-Confidence in the Council
of Ministers to be moved by
Shri H. N. Mukerjee.

(2) Consideration and passing of:

‘The Advocates (Amendment)
Bill, 1966.

The Unlawful Activities (Pre-
vention) Bill, 1966.

(3). Consideration of any item of

Government Business carried
over from today’s Order Paper.
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Shri Ranga (Chittoor): We would
like to have some indication from the





